RAJYA SABHA [14 May, 2002)

himself has passed only 8" class. He will be a para-teacher. And what wil
he teach? He will teach what you are teaching the people in Gujarat.
Thank you very muych, Sir.

INFORMATION TO THE HOQUSE
Suicide Aftack at Jammu
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‘ THE LEADER OF THE OPPOSITION (DR. MANMOHAN SINGH):
Mr. Vice-Chairman, Sir, this is a ghastly tragedy, and as my colleague, Shri
Ghulam Nabi Azad has said, it is such a serious development that requires
an immediate response from the Government, by way of a statement.
Therefore, we would urge that before the House rises for the day, the
Government should come out with a statement.
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SHAR! GHULAM NABI AZAD: This has happened in Jammu district.
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THE MINISTER OF RURAL DEVELOPMENT (SHRi M. VENKAIAH
NAIDU): Sir, the hon. Minister of Parliamentary Affairs is not here. But |
share the sentiments expressed by the hon. Members. | will immediately
convey it to the hon. Home Minister and find out his convenience whether it
can be done today or tomorrow morning, depending on the other House
also. | will go back now and immediately convey it to the hon. Home
Minister.
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SHRI M. VENKAIAH NAIDU: | will convey the feslings of the House
and also the need to make a statement.

THE CONSTITUTION (NINETY-THIRD AMENDMENT) BILL, 2001- Contd.
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DR. RAJA RAMANNA (Nominated): Mr. Vice-Chairman, Sir, | do
not belong to any Party, and, therefore, | have not besn whipped into any
shape on this matter. However, the discussion has centred a lot around the
iagal aspects. | have been under the tutelage of my hon. friend, Shri Fali S.
Nariman, who is speaking the very same language the very same words, as
that of hon. Shri Kapil Sibal. But, Sir, | am going to take a slightly different
viow from what is stated in Article 45 that "the State shal! provide free and
compulsory education to alt children of the ages between 6 and 14 in such
manner as the State may, by law, determine.” | will make my comments on
this a ittle later.

Sir, on the basis of my credentials and experience, the Karnataka
Government made me a Member of the Task Force on Education. When
they offered me that post, | said: "l will accept the post provided education
is entirely centred round primary education. That is the very age group
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